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B.P. Lak)anj 
	

Petitioner 

* 	- F. T'rja, 	 Advocate for the Petitioner (s) 

Versus 

Ujji t'f Ini 	3rs. 	 Respondent 

Ovocate for the Respondent (s) 

CO RAM 

The Hon'ble Mr. K. F 	mctFy, Amn. Mmbr. 

The Hon'ble Mr. 

Whether Reporters of Local papers may be aHowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



-2- 

13.P. Lakhanj, resiin at 
23/3, Purshtttern Naar, 
ir( uctivity Ra4, 
3ara - 5. 	 Applicant. 

(Aivcate: Mr. B.P. Tanna) 

Versus. 

Ujn uf Ija, 
Ntj t be scrv thruh 
Secretary, tept. uf litirnrnc'nt 

f Frest, Panayurair Bhavan, 
C.G.3. Crnp1cx, 
Lj Rta, New Delhi. 

State of Guja.rat 
N,ticp t he serve thruh 
The s.ecretary, 
Forest nvirnment Department, 
Sachivlaya, Ganhina!ar, 	..... 	Respcn&ents. 

(Av'catp: Mr. Akil Kui:eshi 
Mr. D.A.Bhamhhanja) 

AL .RDER 

413 3F  1991 

Date: 3.3.1995. 

Per: Hn'hle Mr. K..aniarnrthy, Arnn. ember. 

Mr. Mehta fr Mr. B.P.Taena, the larne cuise1 

fr the applicant, teners cpies of the 3rier passei 

by the State Government Catei 8th June, 1995 ai 13th 

March,1993. In view uf these criers the applicant has 

n 	rieva1ce, hence the application as becnie 

infruetu.sni is ispsei f accriiuly. Nc rrder 

as te casts. 

(K .aamamrthy) 
Me mber (A) 


